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(2) A copy of the Annual Report 
on the working of the Ern-
ployee5'. Provident Funds 
Scheme, 1952 for the year 
1966-67. [P/Dced ill Lib,tl1'Y. 
See No. LT-243/68J 

(3) A copy of the Main Conclusio!ls 
of the Twenty-sewnth Session 
of the Standing Labour Com-
mittee held at New Delhi on 
the 30th September, 1967. 
r,.'ac,d in Library. See No. 
LT-244/68]. 

12.32 .... 

PUBLIC ACCOUNTS  COMMITTEE 

PlFrBENTH AND SIxTEENTIf REPORTS 

SHRI M. R. MASANI (Rajkot): J 
beg to present the following Reports 
.of the Public Accounts Committee :_ 

(1) Fifteenth Report on Appropria-
tion Accounts (Defence Ser-
vices), 1965-66 and Audit Re-
port (Defence Services), 1967. 

(2) Sixteenth Report on Appropria-
tion Accounts (Defence Ser-
vices), 1965-66, and Audit Re-
port (Defence Services), 1967 
-Defence Production. 

12..321 bra. 

STATEMENT ON COMMON-
WBAL1H IMMIGRANTS BILL OF 

1HE UNITED KINGDOM 

MR.. SPEAKER: Shri Bbagat. 
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MR. SPEAKER.·: Lethim study 
the statement. I will also SO through 
it more carefully. 

iliff "'! r""" : ~ it m IT arrq 
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"A statement may be made by a 
Minister on a matter of pubbc im-
portance with the consent of the 
Speaker, but no qUestion shan be IIlked 
at the time tbe statement is made". 
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SHRI NATH PAl (Rajapur) : I fully 
endorse the plea just now made by 
Mr. Limaye. There are two things. It 
was because of your guidance and in 
consultation with you that we agreed 
to ,curtail some of our rigbts, but we 
are very constrained to tell you that 
the new system which you e\'oh'Cd with 
so much hope and faith has completely 
failed. 

This piece of legislation which has 
been introduced in the House of Com-
mons, on which a Bishop of England 
has resigned, a former Attorney-Gene-
ral has found it disgraceful. and the 
sedate London Times .... 

MR. SPEAKER: You are going 
into the subject matter. 

SHRI NATH PAl: My sentence 
eVell is not complete. 

MR. SPEAKER: If it is a point 
of order, I can' understaDd. 

the U"ited Ki"..", 

SHR! NATH PAl: My lleDteDc:e 
was not heard. Wheu CharJea I went 
to the House of Commons. the Speaker 
of the House of Commons said-he 
was wrongly quoted, may I humbly 
quole it correctly for the benefit of all 
of us-"I have no tongue to speak". 
The House of Commons Speaker said 
he does not speak, but here the Speaker 
will interrupt a member. 

MR. SPEAKER ': You are not 
raising a point of order. but maJcinl a 
speech about what was said in thc 
House of Commons. 

SHRI NATIi PAl: Not in the 
least. I was trying to empha&ize the 
importance of calling attention which 
you have disallowed. 

Now, see our predicament. You 
will not allow us to raise this InIItter 
which  vitally concerns us. It was in 
that context that you have. ' ... 

MR. SPEAKER: Will you kindly 
sit down? You have made your point 
clear. 

SHRI NATH PAl: This was pari 
(a). Now, part (b) of my point of 
order is this. Under rule 372 it is true 
that a Minister can makc a ltatement. 
but I want you to apply your mind to 
this. You allow the Minister to make 
a statement on an important matter on 
which you disallow the calling attention 
notices, What is the remedy for us? 
We are prevented from askin, ques-
tions, because it is a statement made 
by the Minister under rule 372. We 
are debarred. you do not &Dow us. I 
do not say deliberately. I am not acc:UII-
ing you of having any moth'C, but for 
reasons best known to you, you think 
it proper to disallow the eaIIiug atten-
tion. and having disallowed the calling 
attention on the same subject if the 
Minister is to make a statement, I 
plead with you that in COnllODIDce with 
the well-established precedeDt of this 
House. before 'We take up the issue a ~ 

to what best to do with the ealling 
attention. on the present illB1Je on which 
the Minister of State in the Ministry 
of Exblmal Mail'll will be making  a 
statement. you be pleased to aDow 
8OG1e QUl!Stiona; if that is DOt your 
pleasure you give us an opportunity to 
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raise a debate. but let not the matter 
end ~  the statement of the Minister 
in this House. We are all agitated over 
what the House of Commons is doing 
under a Socialist Ministry. 
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SHRI H. N. MUKERJEE (Calcutta 
North East): You younelf indicated 
the seriousness of this matter. You 
have told us that you intend to study 
the substance of what he says, and 
then thiDk over it. You have said so 
because this a subject which has al-
ready caused an international furore, 
and a kind of scandal appears to be 
sought 10 be prepctrated by the British 
House of Commons. So, this House is 
terribly. deeply concerned. because our 
own people are going to be put in 
jeopardy. Tberefore. naturally we feel 
that· the opportunity which we should 
rightly have of discussing this matter 
should be given to us. and therefore I 
confirm the appeal made to you by all 
these members. 

SHRI P. K. DBO (Kalabandi): I 
fully associate myself with the scati-
ments expressed by my friends ill this 
regard. This matter has been agitating 
C\-erybody in this country and we must 
get the earliest opportunity to record 
our views. You in your discretion 
have got the prerogative and the in-
herent right to relax this rule .... 

MR. SPEAKER: ~ have been do-
ing that already. 

SHRI NARENDRA SiNGH 
MAHIDA (Anand) : This matter is 
very important; it affects our relations 
with the British Government. We cannot 
remain indiffe"ent to this matter. We 
have some questions to ask of the hon. 
Minister. If not now. at least in the 
evening we may be allowed to ask some 
questions. 

SHRI D. C. SHARMA (Gurdas-
pur): The calling attention notices 
are a safety vah-e for the House and 
you have plugged that safety valve. 
You arc my honoured Speaker and my 
guru. 

MR. SPEAKER: Not Guru. 

SHRI D. C. SHARMA: You have 
plugged that safety valve very badly. 
There are some perioDS who always 
have bad luck. r am one of them. I 
never have good luck so far as lotteries 
are concerned. I send three or four 
call attention notices every day but 
when the Lobby Assistant comes to me 
I begin to tremble because I bow that 
he is bringing bad news saying that 
all those had been disallowed ..... . 
(Interruptions.) 

SHRI A. S. SAIGAL (Bilaspur): 
The point is this. It is our suggestion. 
You may accept the suggestion or not 
accept it. 
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MR. SPEAKER: Tho point is 
this. He has made a very useful sug-
gestion and therefore I need not reply 
to dlat. For the last three days we did 
not have a call attention notice. What 
is the reason? We have been having a 
discussion every day on some important 
subject. Anybody can see the debates 
of the last three days. It may not be 
in the form of call attention notice. It 
is not as if we can discuss an important 
subject only in call-atrenlion notices. 
Only five questions are allowed in call 
attention notices. But other kinds of 
discussions are not like that. I know 
that this is an important matter; 
people are leaving Kenya and they are 
facing difficulties. I could have allow-
ed a call attention notice but then no 
sixth question will be permitted. 

My difficulty is this. I allow two 
hours discussions and one hour discus· 
sions. But instead of Slicking to the 
time-limit of two hours, Members take 
more time and naturallv the House 
loses its patience. If sim the House 
wants to continue the discussion it is a 
different matter but the House also gets 
tired at times; if may be this side or 
that side; the House as a whole gets 
tired. Therefore, now, when we allow 
a discussion we mu.t confine ourselves 
to the time-limit: not correctly to the 
minute; it may be ten minutes tbis way 
or that way. But it cannot be increased 
by 100 per cent. For instance. now, 
today, I have allowed a one-hour dis-
cussion in the afternoon. I wonder 
how I can regulate it because all the 
parties must be allowed to speak. It is 
not only the question of the Deputy-
Speaker being in the Chair. Even from 
now on, I am thinking how the debale 
could be concluded if all the parties 
must be given a chance within one 
hour. This. you must think about, not 
here--we should not waste our time 
here--but when we sit again: we must 
think how best ·it can be helped. I 
know you have been very obliging and 
you have followed the rules very well 
and co-operated completely. but this 
difficulty will arise. Within one hour, 
if I am to call all the parties, then it 
will be impossible. Therefore, we 
must evolve :some method. Every day, 
we are havina some discussion or the 

other, and I am very liberal with the 
Member. (Interruption) Order, order. 
I am coming to tho point. I am OD my 
legs and I am sorry I cannot allow 
anybody else to rise now. 

The point now is whether I should 
allow questiouing now on the statement 
which he was going to make. He bas 
not yet been permitted to make it be-
cause of points of order baving come 
in between. I we allow the questions. 
that means no more discussion; the 
one hour or two hours wbicb are likely 
to be spent on a discussion usefully 
will be wasted. If questions are allow-
ed, then, if Mr. Nath Pai gets up and 
is permitted, then automatically I have 
to permit Mr. D. C. Sharma, for ins-
tance, and wben another hon. Mem-
ber that side gets up. I will have to 
allow Mr. Sheo Narain and others also 
on this side to put questions. How 
can 1 prevent it? I want to know. 
How can anybody in the Chair pre-
vent anybody getting up and asking 
for a clarificatil>n? It will be a waste 
of time. Therefore, you may just read 
the statement and we shall see. Al-
ready I have fixed up one or two 
hours today for a discussion. And the 
budget is coming; it cannot be post-
poned. We shall certainly have a dis-
cussion, and in tbe meanwhile, I will 
call for a meeting. I want your help, 
so as to see how this one hour and two 
hours could be adjusted. I want a dis-
cussion, on anything which is impor-
tant. Instead of only two or three 
questions being put by one or two 
Members only. I want a larger number 
of Members 10 take part, so that some 
useful discussion can take place. 
Therefore, let us tbink about it Ind fix 
up some time later on, not immediately 
now. 

Now, the statement is 80 big and J 
do not think it need be read. It runs 
to about 6 to 7 pages. So I would 
request the Minister to lay it on tbe 
Table. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL 
SINGH): I be!l to lay the IIltement OD 
the Table of the House.rp1ac«l In 
l.ibrary, See No. LT-270/68J. 


